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11 5, 2021 g7 sewfere ¥ wE Av 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th February, 2022 

S.0. 754(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile 

Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 2006, the Central Government 

hereby makes the following amendment to amend the notification of the Government of India, the Ministry of 

Environment, Forest and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.0. 2276(E) dated 11 June 2021, namely:- 

In the notification - 

(1) In paragraph 4 for the words ‘State level Expert Appraisal Committee-1 (SEAC-1)" with the words ‘State 

level Expert Appraisal Committee-1 (SEAC-1) or State level Expert Appraisal Committee-2 (SEAC-2), as the 

case may be’, shall be substituted, 

(ii) In paragraph 5, under heading SEAC-1, Uttar Pradesh, in the table, in SLNo. 1, in column (2), for the word 

‘Rajiv’ the word ‘Rajive’ shall be substituted. 

[F. No. J-11013/43/07-IA TI(D(Pt.)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy, 

Note:-The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.0. 2276(E) dated 11% June 2021 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 11th June, 2021. 

S.0. 2276(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 

14% September, 2006 (hereinafter referred to as the said notification), and in supersession of the notification 

of the Government of India in the Ministry of Environment, Forest and Climate Change number 

S.0. 3338(E), dated the 16" October, 2017, except as respects things done or omitted to be done before 

such supersession, the Central Government in consultation with the State Government of Uttar Pradesh, 

hereby constitutes the State Level Environment Impact Assessment Authority (SEIAA) (hereinafter 

referred to as the Authority, Uttar Pradesh) comprising of the following Members, namely: - 

) [©)] €] 
1. | Dr. Rajiv Kumar Garg Chairman; 

17, Rana Pratap Marg, Lucknow 

2. | Shri Parasnath Member; 

House No. 2/386 

Vinamrakhand Gomti Nagar, Lucknow 

3. | Member Secretary Member Secretary. 

Uttar Pradesh Pollution Control Board 

2. The Chairman and Members of the Authority, Uttar Pradesh shall hold office for a term of three 

years from the date of publication of this notification in the Official Gazette. 

3. The Authority, Uttar Pradesh shall exercise such powers and follow such procedures as specified in 

the said notification. 

4. The Authority, Uttar Pradesh shall take its decision on the recommendations of the State Level 

Expert Appraisal Committee -1(SEAC-1) constituted under paragraph 5 for the State of Uttar Pradesh. 

5. For the purpose of assisting the Authority, Uttar Pradesh, the Central Government in consultation 

with the State Government of Uttar Pradesh, hereby constitutes two State Level Expert Appraisal 

Committees, that is, the State Level Expert Appraisal Committee-1 and State Level Expert Appraisal 

Committee-2 (hereinafter referred to as the SEAC-1 and SEAC-2, Uttar Pradesh) comprising of the 

following Members, namely: - 

SEAC-1, Uttar Pradesh: 

(1) (2) (3) 

1. | Shri Rajiv Kumar Chairman; 

Raghusatyam 

B-2/4 Vijyantkhand Gomti Magar 

Lucknow-226010 

2. | Dr. Ajai Mishra Member; 

Department of Geology, Lucknow University 

Lucknow-226007 

3. Mr Om Prakash Srivastava Member; 

H-150, Southcity PGI Road, Lucknow- 226025 
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4. | Dr. Brij Bihari Awasthi Member; 

Flat No. 503, Tower-M, Rohtash Plumeriya Apartment, Vibhuti 

Khand, Gomti Nagar, 

Lucknow- 226010 

5. Shri Umesh Chand Sharma Member; 

88A, Manas Nagar, Shahganj, Agra-282010 

6. Dr. Ratankar Member; 

Birbal Sahni Institute of Palaeosciences, 

53, University Road, Lucknow-226007 

7. Director, Member Secretary. 

Environment Department. Govt. of UP 

SEAC-2, Uttar Pradesh: 

(©) (@] (3) 

1. | Dr Harikesh Bahadur Singh Chairman; 

13/21, Vikas Nagar, PO Vikas Nagar, Lucknow-226022 

2. Dr. Amrit Lal Haldar Member; 

7/554A, Vikas Nagar (Opp CIMAP Colony), Northern Gate, 

Lucknow-226022 

3. | Dr. Dineshwar Prasad Singh Member; 

Flat No. BO0701, Godrej Summit, Sector-104, Dwaraka 

Expressway, Haryana-122006 

4. Shri Tanzar Ullah Khan Member; 

B-904 Antrarish Apartment, Sec-52, Noida, U.P. 

5. | Prof. Jaswant Singh Member; 

Head of Environment Science Department, Dr. Ram Manohar 

Lohia Awadh University, Ayodhya- 224001 

6. Dr. Shiv Om Singh, 8, Urmilla Vihar, Kampoo, Lashkar, Gwaliar- Member; 

474001 

Madhya Pradesh 

7. Director, Member Secretary. 

Environment Department. Govt. of UP 

6. The Chairman and Members of the SEAC-1 and SEAC-2, Uttar Pradesh shall hold office for a term 

of three years from the date of publication of this notification in the Official Gazette. 

7. The SEAC-1 and SEAC-2, Uttar Pradesh shall exercise such powers and follow such procedures as 

specified in the said notification. 

8. The SEAC-1 and SEAC-2, Uttar Pradesh shall function on the principle of collective responsibility 

and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the 

view of the majority shall prevail. 
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In order to avoid any conflict of interest - 

(2) 

(b) 

© 

the Chairman and Members of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, 

Uttar Pradesh shall declare as to which consulting organisation they have been associated 

with and also the project proponents; 

the Chairman and Members of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, 

Uttar Pradesh shall not undertake any consultation or associate with preparation of 

Environmental Impact Assessment (EIA) Environment Management Plan for a project, 

which is to be appraised by the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar 

Pradesh during their tenure; and 

if in the past five years, the Chairman or any of the Members of the Authority, Uttar 

Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh have provided consultancy services or 

conducted EIA studies for any project proponent, in that event they shall recuse themselves 

from the meeting of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh 

in the process of appraisal of any project being proposed by such proponents. 

Government of Uttar Pradesh shall notify an agency to act as Secretariat for the Authority, Uttar 

Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh and the Secretariat shall provide all financial and logistic 

support including accommodation, transportation and such other facilities in respect of all their statutory 

functions. 

The sitting fee, travelling allowances and deamess allowances to the Chairman and Members of the 

Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh shall be paid as per the rules of the State 

Government of Uttar Pradesh. 

[F. No. J.11013-43/2007-IA.I(T) Pt.1] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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